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The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes. All
important Central Acts including
labour legislation are being translated
into Hindi by the Centra] Govern-
ment. and State Governments have
“been requested to undertake the work
of translation of these Acts into their
‘respective languages.

(b} Yes, the Government of Andhra
has been requested to take up the
“work.

{¢) No.
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The Minister of Education and
Natural Resources ang Scientific Re-
search (Maulana Azad): (a) Yes,
“Sir.
(b) Majhgawan, Ramkheria, Akla,

‘Hatupur, Seha, Saligpur, Laxmanpur
in Panna District.

NaTIONAL CapeT CoORPs

497. Shri Ganpati Ram: Will the
Minister of Defence be pleased to state:

(a) the total number of National
Cadet Corps trained in all the educa-
tional institutions in the State of U.P.
from 1950:

(b) the total amount of expenditure
incurred in their training every year
since 1950 onwards; and

(c) whether Government are con-
templating to absorb the trained cadets
in the national militia?

The Deputy Minister of Defence
{Shri Satish Chandra): (a) 5797. In
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addition, about 7,750 cadets are at
present under training in U.P.

(b) The approximate total expendi-
ture incurred on N.C.C. training in
U.P. since 1950 is as under:—

Year Expenditure
. Rs.
1950-51 ~ 15,22,920
1851-52 17,02,420
1952-53 21,31,200
Total:

53,56,540
(c) Trained cadets of the N.C.C.
are encouraged to join the various
branches of the Defence Services in-
cluding the Territorial Army.

'VACANCIES IN LEGISIATURES AND PARLIA-
MENT

498, Th. Lakshman Singh Charak:
(a) Will the Minister of Law be pleas-
ed to state how many Members of the
Parliament and the Legislative
Assemblies of the States have been
unseated so far by Election Tribunals?

{(b) What were the reasons of their
disqualification given by the Tribunals?

(c) How many cases have been dealt
with by the Supreme Court?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) 7 Members
of the Parliament and 127 members of
the Legislative Assemblies have so
far been unseated by Election Tribu-
nals.

(b) The grounds on which the
elections of these members have been
set aside are improper rejection of
nominations, improper acceptance of
nominations, corrupt and illegal prac-
tices., non-compliance with statutory
provisions in the conduct of elections
and elected candidates found dis-
qualified on account of office of profit
or contract with Government.

(c) Petitions have been filed in the
Supreme Court against the orders
passed by Election Tribunals in res-
pect of 1 Parliamentary election and
12 Assembly elections, and these are
still pending in that Court.





